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SECURITIES AND EXCHANGE BOARD QF INDIA,
a statutory body established under the

provisicns of Securities and Exchange

Board of India Act, 19%2, having 1its
P
Regional Office at New Delhi, represented mm’k‘” u‘
by its Legal Officer/Manager/Asst. 09"10’
General Manager Mr. Sharad Banscde, OMPLAINANT
VERSUS

TRI GOLDEN PLANTATIONS AND RESORTS LTD.

B-142, Model Town,
New Delhi.

Shri. G.P.Tripathi,
Managing Director,
R/c. B~142, Model Town,

New Delhi.

Shri, 5. R. Thripathi,
R/o. B-142, Mcdel Town,
New Delhi.

Shri. Prashant Jain,
R/0., B-142, Model Town,
New Delhi.

ACCUSED

COMPLAINT UNDER SECTION 200 OF THE CODE OF CRIMINAL

PROCEDURE, 1973 READ WITH SECTION 24(1), 27 OF SECURITIES

EXCHANGE BOARD OF INDIA ACT, 19%52.
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